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;Mr&^Rai;^umari Bho^a, ,counsel;

In this application, filed under Section 19 of the Admir

nistrative Tribunals Act, 198^ the ;applicant has asked for ,granting

the benefit of stepping up of pay to the api^icant with effea

from 1.6.1973 by quashing impugned order Na A.26014/106/79-

; CHS V.(VolJDtPt) dated,vl3L 12.1988 passed by the Uncter Secretaiy,

Ministry of Health and Family Welfare^ New Delhi, and for direc

tion that the arrears -be paid to tire applicant with such rate

of interest as;may be deemed fit.

2. It has been broughf out that this case is fiilly covered

by the judgment in the case of Dr. (Mis.) Vimla Mehra and Shri

A.K. Sur (OA .iNos. :269/;87 ,and 312/87) decided by ;this Tribunal

oil lQ..l l.li987 'where, the ^plication was ^^^lowed with the:rdirecti;on

that the applicant should be paid all arrears of pay andalliawances

on the basis of the pepping of her pay Wie.f. 1.6.73 instead of

1.4.8Z In their reply the respondents have stated that Govern

ment of India have since taken a decision to extend the benefit

of the judgment already given by the Tribunal, in the case of

Dr. (Smt.) Vimla Mehra and Dr. A.K. Sur to other doctors (includ

ing the applicant)^ whose pay has beeii stepped up under similar

circumstances and that sanction letters authorising ^payment of

arrears are being is^ed shortly.

3. In view of the fact that the respondents have conceded .̂
-the claim of. the applicant, no further action is necessary. Let
the respondents make all the airear payments to the applicant
withot Interest within three months fmm the date of receipt
of these orders.- . r.

(ac. Math^)'
- Vice-Qiairman


